IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

- -

0.A. 958/93, Ot. of Decision : 8-9-04.
Ghousia B8egum J. «.Applicant.
Vs

1. Assistant Superintendent of Post
0ffi ces, Hydsrabad Cirty, North
Sub-Division, Office of the Sr.
Superintendent of Post Officas,
Hyderab ad City Division, Hydersbad-1.

2. Sr. Suparintendent of Post Uefices,
Hyderabad City Division, Hyderabad-1.

3. Asst. Post Master Gensral (PLI),
Office of the Past Master General,
Andhra Pradesh Cirele, Hyderabad.

4., Post Master General, Andhra Pradash
Circle, Hyderabad - 500 001, .. Respondents.

Counsel for the Applicant : 'Mr. N. Krishna Rao

Counsel for tha Respondants :‘Mr. N.V. Ramana, Addl.CGSC.

CORAM:

THE HON'BLE SHRI A,V. HARIDASAN : MEMBER (JuDL.)

eel




DA 958/93, ODt. of Order :8-9-94,

(Order passed by Hon'ble Shri A.V.Haridasan, Member (J) ).
* * . *

The préyer in this appiication is that the Res-
pondents may be directed to release the post deatw/
\
ooty benefits such s Postal Relief Fund, Qeath
Relief Fund, P.F.Gratuity, Pastal Life Insurance etc.,
due on the death of her husband, who was working as
Extra Departmental Branch Post Master (EDBPM for short) to

her. It is alleged that Sri Sheik Akbar Pasha, ths late

hushand of the applicant while working as EDBPM was murdered
by an unknouwn pefson on 10-6=91 and even inspite of repsated

requests made by the applicant, the Respondents are not
disbursing her the poét death benefits. The applicant had
alleged that she is the legal heir of deceased S5ri Sﬁeik
Akber Pasha and has also produ¢ed legal heir certificate.
It is finding that the authorities are not disbursing the

amounts due to her, she has filed this applicatian,

24 In the counter statement filed by the Respondents
it has been contended that the deceased Sri Sheik Akbar

@/ _
Pasha had second wife by name Smt,Naseema Begum and that

therefore it was not possible to disburse the entire

retiral benefits to the aspplicant., The learned counsel

for the applicant suggests that in case the applicant is
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able to produce succession ceftificate in respect ef the

amounts due on the death of 5fi Sheik Akber Rasha, the

Respondents may be-directed tpo disburse the entire benefits

3

to her. ' Learned counsel for the -Respondents has no objection

in the application being disposed of with such a direction.

In the result, in view of what is stated by the lear ned

o~
. . counsal<1k;bhe bar, the ‘gpplication is disgpoded of with

»
T

the' following directian i-
{(a)if the applicant produces the ,
succession certificate in respect
of deceased Sri Sheik Akbar Pasha,
the Regpondents shall within a
. period of one manth from the date

of receipt of such a certificate

in their office, g%;;l disburse

the entire post death benafits,

ql//;o whieh—e—tegat—heir—ofSriPasha b —"
~ jseatitledT e Apfplend”

d. No order as to coasts.

K L=
(A.V.HARIDASAN
Mamber (H)Y” '

j Dt., 8th September, 1994, ~
' Oictated in Gpen Court.
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